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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO- 446/ 2025

'+ Anup & Ors. ...Applicant (s)

Versus

State of Uttar Pradesh & Ors. - ...Respondent (s)

REPLY ON BEHALF OF THE RESPONDENT NO.-2, UTTAR
PRADESH POLLUTION CONTROL BOARD.

I. Dr. Yogender Kumar. aged about 50 years, S/o Shri Pyare Lal,
presently posted as Regional Officer (Incharge), Uttar Pradesh
Pollution Control Board (hereinafter UPPCB), Bijnor, do hereby

solemnly affirm and state on oath as under:-

1. That in the official capacity mentioned above, I am acquainted
the facts and circumstances of the case and as such I am

competent and authorized to swear this affidavit.

2, That I state that the contents of the affidavit have been drafted by
my counsel on my instructions and the contents of the same are
true to my knowledge and nothing material has been concealed

therefrom.

3. That by mean of this present Original Application the applicants

are claiming the compensation on account of the death of the 3

1
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persons which occurred due to a massive explosion in a
firecracker factory on 19.05.2024 in Jhalu village, PS Haldor,
District Bijnor, Uttar Pradesh. The following 3 persons had died:
- i) Chinku s/o Anup Kumar village Khari Dist. Bijnor (Son of
Applicant no. 1) ii) Amit s/o Kulveer Singh, village Gopalpur,
Dist. Bijnor (Son of Applicant no. 2) iii) Rajat s/o Omprakash,

A1 A village Gopalpur, Dist. Bijnor (Son of Applicant no. 3).

| Ganra par sivs 4. That the present matter was taken up by this Hon’ble National
< ~dvocate Notar,

{ \Blrmurer'Jf') ’ 4} J
R.No -64(19) /2008

Green Tribunal, Principal Bench, New Delhi (hereinafter

Hon’ble Tribunal) on 10.09.2025 when this Hon’ble Tribunal
upon considering the matter this Hon’ble Tribunal was pleased

to direct the Respondents to file their replies.

5. That in compliance to the direction passed by this Hon’ble
Tribunal, the District Magistrate, Bijnor vide its letter dated
11.1.1.2025 has constituted the joint committee comprising
(i) Sub-Divisional Magistrate, Tehsil-Sadar, District-Bijnor,
(i1) Circle Officer (Police), Sadar, Bijnor, (iii) Chief Fire Officer,
Bijnor, (iv) Assistant Labour Commissioner (Labour
Department), Bijnor, (v) Regional Officer, UPPCB, Bijnor.
Further, the constituted joint committee has undertaken the site
visit and carried out an inspection on 20.11.2025 in presence of

the Respondent No.-4, i.e. Ambar Abbas.

UPPCB Reply in OA No. 446 of 2025
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6.

7.

8.

UPPCB Reply in OA No. 446 of 2025

A true copy of an inspection report dated 20.11.2025 along with
its respective annexure is being annexed herewith and marked as

Annexure R2/1.

That during the course of an inspection the firecracker factory in
question, run by Respondent No.-4 and 5 was found closed and
not any plant machinery was found established in the said
firecracker factory. During inspection it is informed by the
representative that the firecracker factory has a license bearing
number-118/2011, valid till 31.03.2028. In support of his
statement regarding license the Respondent N'o.-4, i.e. Ambar
Abbas, has produced a notarized affidavit dated 21.11.2025

before the joint committee.

That the joint coimmittee in its report has also calculated and
recommended to give compensation amount to the family of the
deceased in accordance to the salary and age of the deceased
persons and sent a notice to the employers for make payment of

the same.

That further it is also necessary to point out here that regarding
the said accident a Case Crime No.-136/2024, under Section-
304/336 IPC and Section-9(b) Explosive Act has been registered
and the same is pending before the Sessions Judge, Bijnor at
Session Trial No.-1736/2024.

3



9. I state that everything stated above has been stated by me in my
official capacit_y on and derived from the official records and I

state that nothing material has been concealed therefrom.

That the present affidavit on behalf of the Uttar Pradesh Pollution

control Board, is being submitted before this Hon’ble Tribunal for kind

perusal and consideration. %

DEPONENT

VERIFICATION:

Verified at 'B(If{ n®. on thisthe 29 day of November, 2025 that

=t

DEPONENT

e on (.. the .NOV:.202 5
sonigrre et 7 i¥ £ e
who has been\ide ttﬁed by\.

who is persanally Known to POS P—
whose signature (S)i is/are here it appends

Gai ngh
OTARY,
BIJNOR-246701 (U.P.)
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Annexure R2/1

o I wRT aifdrever, 7 ool ¥ farRei= afogo HwT—446 /2025 (IA No.-586
/2025), Anup & Ors. Versus State of Uttar Pradesh and Ors. ¥ uiRa smew
Fa—rrrcﬁ—mog:zozs B AU D ey § wgaa faror e |

To wm gRd sfdrewo, 92 foeell # faommi= anovo '\‘1@1—446/2025
(IA No.-586/2025), Anup & Ors. Versus State of Uttar Pradesh and Ors. H ik 3w
f& T —10.00.2025 & =g afer g & —

“I. In this original application, the applicants are claiming the compensation on

account of the death of the 3 persons which occurred due to a massive explosion in a
firecracker factory on 19.05.2024 in Jhalu village, PS Haldor, District Bijnor, Uttar
Pradesh. The applicants alleges that the Respondent No. 4 and 5 were running the
firecracker manufacturing unit where the massive explosion took place and following
3 persons had died: -
1) Chinku s/o Anup Kumar village Khari Dist. Bijnor (Son of Applicant no.
1)
ii)  Amit s/o Kulveer Singh, village Gopalpur, Dist. Bijnor (Son of Applicant
no. 2)
iii)  Rajat s/o Omprakash, village Gopalpur, Dist. Bijnor (Son of Applicant
no. 3)
........... 3. Issue notice to the Respondents. Ms. Priyanka Swami, Advocate accepts

notice on behalf of Respondent No. 1 and 3 and seeks four weeks’ time to file the
reply by way of affidavit. The applicant is directed to serve the other respondents and
file affidavit of service at least one week before the next date of hearing.

4. List on 01.12.2025.
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A TS BRA fevor, 9 fdoell # fImRENT OA No.- 446/2025
(LA. No. 586/2025), Anup & Ors. & UiRa <Y f3AI$H—1009.2025 & &I ;W
freraq &—

“]. In this original application, the applicants are claiming the compensation on
account of the death of the 3 persons which occurred due to a massive explosion in a
firecracker factory on 19.05.2024 in Jhalu village, PS Haldor, District Bijnor, Uttar
Pradesh. The applicants alleges that the Respondent No. 4 and 5 were running the
firecracker manufacturing unit where the massive explosion took place and following 3
persons had died: -

i) Chinku s/o Anup Kumar village Khari Dist. Bijnor (Son of Applicant no. 1)
ii) Amit s/o Kulveer Singh, village Gopalpur, Dist. Bijnor (Son of Applicant no. 2)
iii) Rajat s/o Omprakash, village Gopalpur, Dist. Bijnor (Son of Applicant no. 3)
.....3. Issue notice to the Respondents. Ms. Priyanka Swami, Advocate accepts notice
on behalf of Respondent No. 1 and 3 and seeks four weeks’ time to file the reply by way
of affidavit. The applicant is directed to serve the other respondents and file affidavit of
service at least one week before the next date of hearing.
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( See Rule-155) Article 1 (A)-(D
- of Schedule IV
h_.\.,;ense to Manufacture , Explosives) Fire wm’a License for Mar)mla
| Storage , Sale, & Transportation

C

License No:- “(?} el

Fee Rs:- 20/ ( Per Year )
Ltcered '|§ here by granted to Mr. 1’:11—‘{ \_"‘ﬁ“(\‘ \&\?H \\:—“‘ . 1 iﬁu ;(-H
PR o T B o VA A p DA PR o NS A i
Valid only for the manufacturing of@ ~-Kg at any one time per year at the premises
described below subject to the provision

of Explosive act, 1884 as amended from time
to time and the rules, framed there under and to the conditions of this License.

This License shall remain valid till 31% day of March . 212~

This License is label to be suspended or revoked for any violation of the act or rules, t
framed there under or the condition of this License or if the Licensed premises are no
found confirming to the description shown in the attach plans and Annexure.

Description of the Licensed APremises;-
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Government of Uttar Pradesh ™NUPs01s9106282 o)
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Form -20 g
s (See Rule-155) Article 1 (A) - (D) of Schedule IV ) 3
’( *ense to Manufacture, Explosives ) Fire Works License for Manufa ~

Storage Sale, & Transportation
License No:- u@, el Fee Rs:- 20/ ( Per Year)

Licensed is here by granted to [ IRAR - , ¥ b (EH R TR ...:ﬁ”‘ﬂ'

e SO R agaerINE —T-";?H_ } g —r?s L).,_TT_(Y 1"‘\—)
Valid only for the manufacturing of (}2+) ... kg at any one time per year at the premnses
described below subject to the provrslon of Explosive act, 1884 as amended from time
to time and the rules, framed there under and to the conditions of this License. .

This License shall remain valid till 31%! day of March 2012
This License is label to be suspended or revoked for any violation of the act or rules,
framed there under or the condition of this License or if the Licensed premises are not

found confirming to the description shown in the attach plans and Annexure.

Description of the Licensed Premises 2-
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